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 None appeared on behalf of the appellant.  
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2. On perusal of the order dated 21.08.2023 whereby it was 

observed that no further adjournment will be granted to the appellant 

as the matter pertains to the year 2011; in spite of that none is 

present today also. Three and four times adjournment was granted to 

the appellant in the past and this was the fifth adjournment.  It 

appears that the appellant is intentionally delaying the disposal of this 

appeal. 

3. It appears that the appellant is not interested in pursuing their 

appeal. Hence, the appeal is dismissed for non prosecution with the 

liberty to the appellant to seek restoration by moving appropriate 

application giving sufficient reasons for non-appearance. 

 

(Dictated and pronounced in the open court) 
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